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To

Regional Branch, Allnkabad

Appellant as per address in table below

Responndent as per address In table below

Final Qrder No. ST/A/71806/2017-CUIDB) dated 30/11/2017
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Finanee Act, 1994 relating to Service Tay Act, 1994,

Application Appeal

! ST/B632011
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Name and Address of Appellant
PATEL ADVERTISERS
11147409, Ashok Nagar,
Kanpur.

Name and Address of
Respondent

-C.C.E. KANPUR
11777, Sarvodaya Nagar, Kanpur
208005,

Dharmendra Srivastava &
Assoeiates, C A

13/392(1) CIVIL LINES,
KANPUR,

UTTAR PRADESH

4 Bar Associntion, CESTAT, Allahabad

3 Birector Publications, Customs, Exeise, 1.7, Estate, Delhi

& Mis Centax Pablications Pt Led., 1512-8, Bhisiun Pham

Delli-3

7 Company Law Institate of India Py, L, No.2 (old ne.36), Vaithy
8 Taxmann Atlied Service Py, Lid,, 59/32, New Rohtak Road, New Delhi-110005
9 LAWCRUX Advisors Pvi. 14d., 1
10 TaxlndiaOnline.com Pyt Lid,, 2nd Floor, Vasant Arcade, Vasant Kunj, New Delhi - 110070

11 Mark Professional Services Py, Ltd., 108, Everest Block, Adity

AW House, -8

12 The ICFAL society, 52, Nagarjuna Hill, Punjagutta Hyderabad.-500082

13 M/8 Knowledge Provessing Py, lld.(mxmanagemcmindia,com),}

Ground,Near Karkardooma Cowt, Delhi-1 10032

14 CRR, 15 Office Copy

16 Second Folder Copy 17 Wte
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» Sector-10, Farjdabad 121003 {(Haryana}

# Enclave, Hyderabad - 38
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

~ TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. |

APPEAL No. $1/865/2011-CU[DB}
{Arising out of Order-in-Appeal No. 65-ST/APPL/ANP/2011  dated
14/03/2011 passed by Commissioner of Central Lxcise & Customs
(Appeals), KKanpur)
M/s Patel Advertisers Appeliant
Vs.

Commissioner of Central Excise & Service Tax, Kanpur  Respondent

Appearance;

Shri Dharmendra Srivastava {CA) for Appellant
$hri Gyanendra Kumar Tripathi (AC) AR for Respondent
CORAM:

Hon'ble Mrs. Archana Wadhwa, Membey (Judicial)
Hon'ble Mr. Anil G. Shakkarwar, Member (Technical)

Date of Hearing ; 30/11/2017
Date of Decision : 30/11/2017

FINAL ORDER NO... 71 808/224T .

Per: Archana Wadliwa

After hearing both the sides duly represented by Shri
Dharmendra Srivastava (CA) for the appellant and Shri
Gyenendra Kumar Tripathi for the Revenue, we find that the
appellant is registered with the Service Tax Department,
under the category of Advertisement Agency Service. While
providing such services, they were getting  some
discounts/commissions/incentives from  various  Print

Medias. As per the appellant, a part of such discounts stand
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2 APFEAL No. ST/865/2011-CLI{IDE]

passed on by them to their clients and a part is retained by

them.

2. Revenue by entertaining a view that such discount
extended to the appellant by Print Media are liable to service
tax, raised the demand against them which stands confirmed

by vide the impugned orders of the Authorities below.

3, We find that the issue is no more res-integra and stands
settled in the case of Mccan Erickson (india) Pvt. Ltd. vs.
Commissioner of Service Tax, Delhi reported at 2008(10} STR
365 (Tri. Del), laying down that such discount or commission
received from the Print Media by an advertising agency,
cannot be considered as an amount received from a client
inasmuch as Print Media is not the advertising agency clients.
Discount given by thé Print Media are not related to the gross
amounts received from the service recipient and as such

cannot be held to be taxable,

-

4, Inasmuch as the issue stands decided, by following
above decisions, we set aside the impugned order and allow

the appeal with consequential relief to the appellant.

(Dictated and pronounced in Court)
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